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AN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
' AT HYDERABAD,, _

PDATE OF JUDGMENT: .21-4-95
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0.A.NO.

BETWEEN:

: Applicant

K. Ramachandraiah

. and

The Sub Divnl. Officer
Telecom
Medak -502110,
2. The Telecom Distt. Engr.
Sangareddy 502050

1.

3. Union of India, Rep. by

The Chairman ' ‘
Telecom Commission ,
. . . ’ . + Doaernmmdents ’

COUNSEL FOR THE APPLICANT:
COUNSEL "FCR THE REéPONDENTS:

SHRI . Suryanarayana, Advocate
SHRI N,R. Devarayg '
Sr./Bddl .CGSC A

CORAM: - o |
HON'BLE SHRI JUSTIEE V.NEELADRI RAC, VICE CHAIRMAN _
. - ‘. lr-.

HON'BIE SHRT R.RANGARAJAN, MFMICER (ADMN.)

CONTD....
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0A.737/94

ORDER

Heard sri C. Suryan&%?yana, learned counsel for the ﬁ
applicant and sSri N.R. Devaraj, learned counsel for the

respondents.

2. It is not known as to why the applicant filed the CP

instead or sae—..
‘-~ £nr implementation of the

_jﬁdgement. It is npcessary to f£ind out as to whetner oo
. NS I
allegationimade by the applicant in the CE;especially in case
£ .

whtve he had résorted to filing CP instead of filing MA for imple-~

mentation of judgement, are correct or not. It will beféﬁp—
venient if notice is served on standing counsel even befor;
the CP is registered for the standing counsel will be in a
position to have the necessary instructions for being placed
at the time of consideration of the CP for admission. Hence,
we feel that it is just and proper for the applicant to issue

| 91 O ICAPENE

- ~~wmeal even if the particubar officer
is referred to by name as contemner. Hence, reyso---

‘ . et - s si 3
after notice iss#@served on the standing counsel and if it 1is

otherwise in order./

S~~~ AL— PR o
(R. Rangarajan?w : (V. Neeladri Rao) -
Member {Admn. } Vice Chairman

Dated : April ‘21, 95 AE ﬂzz ?r

Dictated in Open Court Deputy Registrar(Jd

To A
1. The Sub Divisional Officer, Telecom, Medak~110,

S%. The Telecom d Dist.Engineer, Sangareddy-50.

3. The Chairman, Telecom Commission, Union of India,
New Delhi-1.

4, One copy to Mr.C.Suryanarayana. CAT.Hyd.
' 5, One copy to Mr.N.RiDevraj, Sr.CGSC.CAT.Hyd.

. ’ Yd'.
é} One spare cOpy.
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IN THE CENTRAL NDMINISTRATIVE TRIBJNL

HYDER: XBA?}ELGH AT HYDERA_BAD

-
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‘

. THE HON BIE MR. JUSTICE V. NEELDRI RAD
VICE-— CHuRMAN

AND
THE HON'BIE MR, R.RANGARATAN: M ADMY)
DATED — ) Dtggs N
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O. Al NO. Lq

T, A, No. ‘. (w P (J\ )
Admitted and Interim directions
" issued, ' CTT

. Allowed|,

Disposefl of with directions.

. . .
L_‘I . . A

TV e d e

Dismisged as ‘withdrawn
Dismigs ed for default, /
' C}\&

Ordergd/Rej ected .
‘No OrdPr as to costs, 6/\ /
R \\J N






